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MINISTRY OF CONSUMER AFFAIRS, FOOD AND PUBLIC DISTRIBUTION

(Department orConsumer Affairs)

NOTIFICATION

New Delhi, the 7th March, 2011
G.S.R.10l(E)·-Inexercise of the powers conferred by sub-section (1) read with

clause U) and (q) of sub-section (2) of section 52 of the Legal Metrology Act

2009, (1 of 2010), the Central Government hereby makes the following rules,

namely:-

1. Short title, and Commencement.-

(1) These rules may be called The Legal Metrology (Packaged Commodities)

Rules,2011.

(2) They shall come into force on the 1st day of April, 2011.

2. Definitions:-

In these rules, unless the context otherwise requires-

(a) "Act" meansthe Legal MetrologyAct 2009, (1 of 2010);

(b) "dealer" in relation to any commodity in packaged form, means a person

who, or a firm which carries on directly or otherwise, the business of buying,

selling, supplying or distributing any such commodity whether for cash or for
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deferred payment or for commission, remuneration or other valuable

consideration, and includes a commissionagent who carries on such businesson

behalf of any principal, but does not include a manufacturer who manufactures

any commodity which is sold or distributed in a packaged form except where

such commodity is sold by such manufacturer to any other person other than a

dealer;

(c) "lot" means-

(i) in the case of packages which have been stored, the total number of such

packagesstored; and

(il) in the case of packages which are on or at the end of the packing line, the

maximumhourly output of packages;'

(d) "manufacturer" in relation to any commodity in packaged form, means a '

pcr~on who or a firm which produces, makes or manufactures such commodity

a Id includes a person or firm which puts, or causesto be put, any mark on any

packagedcommodity, not produced, made or manufactured by him or it, and the

mark claims the commodity tn the package to be a commodity produced, made

or manufactured by such person or firm as the casemay be;

(e) '''Maximum permissible error", in relation to the quantity contained in an

individual package, means an error in deficiency·which, subject to the provision

of these rules, does not exceed the limits specified in the First Schedule;

(f) "net quantity", in relation to commodity contained in a package, means the

quantity by weight, measure or number of such commodity contained in that

package,excluding the packagingor wrappers;
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(g) "packer" means a. person who, or a firm which pre-packs any commoditY,---

whether in any bottle, tin, wrapper or otherwise, in units suitable for sale

whether wholesale or retail;

(h) "principal display panel", in relation to a package, means the total surface

area of the packagewhere the information required under these rules are to be

given in the following manner, namely:-

"(i) all the information could be grouped together and given at one place; or

(ii) the pre-printed information could be grouped together and given in one

placeand on line information grouped together in other place;

(i) "quantity" in relation to commodity contained in a package, means the

quantity by weight, measure or number of such commodity contained in that

package;

(j) "retail dealer" in relation to any commodity in packagedform means a dealer

who directly sells such packages to the consumer and includes, in relation to

packagesas are sold directly to the consumer, a wholesale dealer who makes

such direct sale to the consumer.

(k) "retail package" means the packageswhich are intended for retail sale to the

.ultimate consumer for the purpose of consumption of the commodity contained

therein and includes the imported packages:

Provided that for the purposes of this clause, the expression 'ultimate consumer'

shall not include industrial or institutional consumers;

(I) "retail sale", in relation to a commodity, means the sale, distribution or

delivery of such commodity through retail sales shops, agencies or other



40
THE GAZETTE OF INDIA: EXTRAORDINARY

IPARI ". Su. 3(i)]==~~~~~~~~~==========~==~~==~~~~~==============
instrumentalities for consumption by an individual or a group of individuals or

any other consumer;

(m) "retail sale price" means the maximum price at which the commodity in

packaged form may be sold to the ultimate consumer and the price shall be

printed on the package in the manner given below;

'Maximum or Max. retail price Rs...../~ ...... inclusive of a" taxes or in the form

MRPRs...... I ~ ...... incl., of a" taxes after taking into account the fraction of less

than fifty paise to be rounded off to the preceding rupee and fraction of above

50 paiseand up to 95 paise to the rounded off to fifty paise;

(n) "section" meansa section of the Act;

(0) "Schedule"meansa Scheduleappendedto these rules;

(p) "standard package" means a package containing the specified quantity of a

commodity;

(q) "wholesale dealer" in relation to any commodity in packaged form means a

dealer who does not directly sell such commodity to any consumer but

distributes or sells such commodity through one or more intermediaries;

(r) "wholesale package" means a package containing- (i) a number of retail

packages,where such first nientioned package is intended for sale, distribution

or delivery to an intermediary and is not intended for sale direct to a single

consumer; or

(ii) a commodity sold to an intermediary in bulk to enable such intermediary to

sell, distribute or deliver such commodity to the consumer in similar quantities;

or
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(iii) packagescontaining ten or more than ten retail packagesprovided that the

retail packagesare labeled as required under the rules.

(s) words and expressions used herein and not defined but defined in the Act,

shall have the meanings respectivelyassignedto them in the Act.

CHAPTER -II

PROVISIONS APPLICABLE TO PACKAGES INTENDED FOR RETAIL SALE

3. Applicability of the Chapter.- The provisionsof this Chapter shall not apply

to,-

(a) packagesof commodities containing quantity of more than 25 kg or 25 litre

excluding cement and fertilizer sold in bags up to 50 kg; and

(b) packaged commodities meant for industrial consumers or institutional

consumers.

Explanation :- For the purpose of this rule,-

i) "institutional consumer" means the institutional consumer like transportation,

Airways, Railways, Hotels, Hospitals or any other service institutions who buy

packagedcommodities directly from the manufacturer for use by that institution;

ii) "industrial consumer" means the industrial consumer who buy packaged

commoditiesdirectly from the manufacturer for use by that industry.

4. Regulation for pre-packing and sale etc. of commodities in packaged

form. - On and from the commencement of these rules, no person shall pre-

packor causeor permit to be pre-packedany commodity for sale, distribution or

delivery unlessthe package in which the commodity is pre-packed bears thereon,

900 G1/11-6



42 THE GAZETTE OF INDIA: EXTRAORDINARY tpART II SIC. 3(i)]

or on a label is securely affixed thereto, such declarations as are required to be

madeunder these rules.

Explanation.-The existence of packageswithout the declaration of retail sale

price within the manufacturer's premises shall not be construed as a violation of

these rules and it shall be ensured that all packages leaving the premises of

manufacturer for their destination shall have declaration of retail sale price on

them as required in this rule.

s. Specific commodities to be packed and sold in recommended

standardpackages.- The commodities specified in the SecondScheduleshall

be packed for sale, distribution or delivery in such standard quantities as are

specified in that Schedule:

Providedthat if a commodity specified in the SecondSchedule is packed in a size

other than that prescribed in that Schedule, a declaration that 'Not a standard

pack size under the Legal Metrology (packaged Commodities) Rules, 2011 or

'non standard size under the Legal Metrology (packaged Commodities) Rules,

2011' shall be made prominently on the label of such package.

6. Declarationsto be madeon every package.- (1) Every package shall

bear thereon or on label securely affixed thereto, a definite, plain and

conspicuousdeclaration made in accordancewith the provisions of this chapter

as, to-

(a) the name and address of the manufacturer, or where the manufacturer is

not the packer, the name and address of the manufacturer and packer and for

any imported package the name and addressof the importer shall be mentioned
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Explanation 1.- If any name and address of a company is mentioned on 'the

label without any qualifying words 'manufactured by' or 'packed by', it shall be

presumedthat such name and addressshall be that of the manufacturer and the

liability shall be determined accordingly;

Explanation II. - If the brand name and addressof the brand owner appear on

the label as a marketer, then the brand owner shall be held responsible for any

violation of these rules and action as may be required shall be initiated against
""

the deemed manufacturer and in the event of more than one name and address

appearing in tne label, prosecution shall be launched against the manufacturer

indicatedon the label in the first placeand not against all of them.

Explanation III. - in respect of packages containing food articles. tile

provisions of this sub-rule shall not apply, and instead, the requirement or t lC

Preventionof FoodAdulteration Act, 1954 (37 of 1954) and tile rules made lherc~

under shall apply

(b) The common or generic names of the commodity contained in the package

and in case of packageswith more than one product, the name and number Oi

quantity of each product shalt be mentioned on the package,

(c) The net quantity, in terms of tile standard unit of weight or measure, of the

commodity contained in the packageor where the commodity is packed or sold

by number, the number of the commodity contained in the package shall be

mentioned.

(d) The month and year in which the commodity is manufactured or pre-packed

or imported shall be mentioned in the package:
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Provided that for packages containing food articles, the provisions of the

Preventionof FoodAdulteration Act 1954 (37 of 1954) and the rules made there

under shall apply:

Provided further that nothing in this sub-clause shall apply in case of packaces

containing seeds which are labeled and certified under the provisions of the

SeedsAct, 1966 (54 of 1966) and the rules made there under:

Providedthat a manufacturer rlJay indicate the month and year using a rubber

stampwithout overwriting:

Providedalso that for packagescontaining cosmetics products, the provisions of

the Drugsand CosmeticsRules, 1945shall apply.

(e) the retail sale price of the package;

Provided that for packages containing alcoholic beverages or spirituous liquor,

the State ExciseLaws and the rules made there under shall be applicable within

the State in which it is manufactured and where the state excise laws and rules

made there under do not provide for declaration of retail sale price, the

provisionsof these rules shall apply.

(f) Where the sizesof the commodity contained in the packageare relevant, the

dimensionsof the commodity contained in the packageand if the dimensions of

the different pieces are different, the dimensions of each such different piece

shall be mentioned.

(9) such other matter as are specifted in these rules:

Providedthat --

(A) no declaration as to the month and year in which the commodity is
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manufacturedor pre-packed shall be required to be madeon-

(i) any packagecontaining bidi or incensesticks;

(ii) any domestic liquefied petroleum gas cylinder of 14.2kg or Skg, bottled and

marketed by a public sector undertaking;

(8) where any packaging material bearing thereon the month in which any

commodity was expected to have been pre-packed is not exhausted during that

month, SLJchpackaging materi(}Jmay be used for pre-packing the concerned

commodity produced or manufactured during the next succeeding month and

not there after, but the Central Government may, if it is satisfied that such

packagingmaterial could not be exhausted during the period aforesaid by reason

of any circumstance beyond the control of the manufacturer or packer as the

case may be extend the time during which such packaging material may be

used, and , where any such packagingmaterial is exhausted before the expiry of

the month indicated thereon, the packagingmaterial intended to be used ciuring

the next succeeding month may be used for pre-packing the concerned

commodity:

Provided that the said provision shall not apply to the packagescontaining food

products, where the 'Best before or Usebefore' period is ninety days or less from

the date of manufacture or packing.'

(C) no declaration as to the retail sale price shall be required to be made on

(i) any packagecontaining bidi;

(ii) any domestic liquefied petroleum gas cylinder of which the price is covered

under the Administrative PriceMechanismof the Government.
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be expressedeither in words, or by numerals indicating the month and the yeal,

or by both.

(2) Every package shall bear the name, address, telephone number, E-mail

address, if available, of the person who can be or the office which can be,

contacted, in caseof consumer complaints.

(3) It shall not be permissible to affix individual stickers on the packaos for
~

altering or making declaration required under these rules:

Provided that for reducing the Maximum Retail Price (fvIRP), a stickel" with the

revised lower MRP(inclusive of all taxes) may be affixed and the same shall not

cover the MRPdeclaration made by the manufacturer or the packer, as the case

may be, on the label of the package.

(4) It shall be permissible to use stickers for making any decleration other than

the decleration required to be made under these rules.

(5) Where a commodity consists of a number of components and these

componentsare packed in two or more units, for sale as a single commodity, the

declaration required to be made under sub-rule (1) shall appear on the main

package and such package shall also carry information about the other

accompanyingpackagesor such declarationmay be given on individual packages

and intimation to that effect may be given on the main package and if the

components are sold as spare parts, all declarations shall be given on each

package.

7. Principal display panel-its area, size and letter etc.- (1) In the caseof a



['lWT II--~ 3(i)] 47====~================================-
packagehaving a capacity of five cubic centimeters or less, the principal display

panel may be a card or tape affixed firmly to the package and shall bear tile

required information.

(2) The height of any numeral in the declaration required under these rules, on

the principal display panel shall not be less than,-

(i) as shown in Table-I, if the net quantity is declared in terms of weight or

volume;

(ii) as shown in Table-II, if the net quantity is declared in terms of length, area

or number.

(3) The height of letters in the declaration shall not be less than 1 mm height

and when blown, formed, molded, embossedor perforated, the height of letters

shall not be less than 2 mrn.

Providedthat the width of the letter or numeral shall not be less than one third

of its height, except in the caseof numeral' l' and letters (i), (I) and (I);

TABLE-I
Minimum height of numeral

_--L- __ ..__....__ .. ._ .._. _6

Minimum height in mm

~_ __c:.l:___--+_L!p!'o 200g/ ml
2 Above 2009/ ml

~._ --3 -.__ E!_1_fI_l!Q_to5009/mL.1__ . Above 59;;...;;0,-",,9<--/_m_1_,- 4

When blown, formed,
molded, embossedor

__. ._...._. ....... ...._-4- .. . perforated on cq_~_t~iQ~r.
1 2.-----=---t--.------.- - .
2 4

Normal case
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.-.~.-----,.,---,-..-.-
I

Serial Net quantity in length, Minimum height in mm
INumber area or number,

Iarea of principal display
panel --f-------- ___ ,-__ . ____..._____-------.

I
Normal case When blown ,

I formed, molded,
embossedorI
perforated on

I
I

container
I[~-t--Upto 100 cm2 1 -2---------

-.---- Above 100 cm'"'2and 2 4
I_ ~to _500crrr' ----------,_,_ ---~ 3 Above 500 em' and 4 6upto 2500 cm2

----
-------------t-- 2

6I 4 Above 2500 cm 6L______________

---------

TABLE-II
Minimum height of numeral

(4) The provisions under sub-rule (1) to (3) shall not apply to a package if the

information to be specified on such packageunder this rule is also required to be

given by or under any other law for the time being in force.

8. Declaration where to appear.-

(1) Everydeclaration required to be made under these rules shall appear on the

principal display panel.

Provided ttlat the area surroundinq the quantity declaration shall be free from

printed information.

(a) above and below by a space equal to at least the height of the numeral in

the declaration, and

(b) to the left and right by a space at least twice the height of numeral in the

declaration.

(2) For scft drink, ready to serve fruit beveragesor the like, the bottle which is

returnable by the consumer for being refilled, the retail sale price may be
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indicated either on the crown cap, or on the bottle or on-60th and if the retail

sale price is indicated on the crown cap or the bottle, it is sufficient to indicate

the retail sale price in the form of 'MRPRs..../ ~ ......'.

9. Manner in which declaration shall be made.- (1) Everydeclaration which

is required to be made on a packageunder these rules shall be --

(a) legible and prominent;

(b) numeralsof the retail sale-prtce and net quantity declaration shall be printed,

painted or inscribed on the package in a colour that contrasts conspicuouslywith

the backgroundof the label;

Providedthat,--

(a) where any label information is blown, formed or moulded on a glass or

plastic surface such information need not be required to be presented in a

contrasting colour;

(b) where any declaration on a package is printed either in the form of nand-

writing or hand-script, such declaration shall be clear, unambiguousand legible,

(2) No declaration shall be made so as to require it to be read through any liquid

commodity contained in the package.

(3) Where a package is provided with an outside container or wrapper such

container or wrapper shall also contain all the declarationswhich are required to

appear on the package except where such container or wrapper itself is

transparent and the declarations on the package itself are easily readable

through such outside container or wrapper.

Provided that no such declarations on the inner packageas required under the

!JOOG1/11-7
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said rules is required if the inner packagedoes not contain any declaration on its

outer cover.

(4) The particulars of the declarations required to be specified under this rule on

a packageshall either be in Hindi in Devnagriscript or in English:

Provided that nothing contained in this sub-rule shall prevent the use of any

other languagein addition to Hindi or Englishlanguage.

10. Declaration of name and address of the manufacturer, etc.-(1)

Subject to the provisions of rule 6, every package kept, offered or exposed for

saleor sold shall bear conspicuouslyon it, the name and complete addressof the

manufacturer, or where the manufacturer is not the packer, the name and

address of the manufacturer and the packer and in case of imported packages,

the nameand addressof the importer:

Providedthat for packagesof capacity 5 cubic cm or less, it shall be a sufficient

compliance of this sub-rule, if a mark or inscription which would enable tile

consumer to identify the manufacturer or packer or the importer, as the case

may be, is made on the package:

Provided further that where any commodity manufactured outside India is

packed in India, the packageshall also contain on the principal display panel the

nameand complete address of the packeror the importer in India.

Explanation.- In this sub-rule, ' complete address' means, the postal address at

which the factory is situated, and, in any other case, the name of the street,

number (if any) aSSignedto the premises of the manufacturer or packer and
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either the name of the city and State where the business is carried on by the

manufacturer or packer or the Postal Index Number [PIN] Code so that a

consumer can identify and locate the manufacturer or packer or importer, as the

casemay be.

(2) The name of the manufacturer or packer or importer shall be the actual

corporate name, or if not incorporated, the name under which the business is

conducted by such manufacturer er packer or importer in India.

11. General provisions relating to declaration of quantity.-(l) In

declaring the net quantity of the commodity contained in a package, the weight

of wrappers and materials other than the commodity shall be excluded...-

(2)Where a commodity in a package is not likely to undergo any variation in

weight or measure, on account of the environmental conditions, the quantity

declared on the package shall correspond to the net quantity which will be

received by the consumer, and the declaration of quantity of such package shall

not be qualified by the words 'when packed' or the like.

(3) Saveas otherwise provided in sub-rule (4), where a commodity in package is

likely to undergo variations in weight or measure on account of environmental

conditions and such variation is negligible, the declaration of quantity in relation

to such package shall be made after taking into account such variation so that

the consumer may receive not less than the net quantity of

the commodity as declared on the package, and the declaration of quantity on

such packageshall not also'be qualified by the words 'when packed' or the like.

(4) The declaration of quantity in relation to commodities which 'are likely to
1'\
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undergo significant variations in weight or measures on account of

environmental or other conditions may be qualified by the words "when packed",

as specified in the Third Schedule.

12. Manner in which declaration of quantity shall be.--(l) The declaration

of quantity shall be expressed in terms of such unit of weight, measure or

number or a combination of weight, measure or number as would give di 1

accurate and adequate information to the consumer with regard to the quantity

of the commodity contained in the package.

(2) Except in the cases of commodities specified in the Fourth Schedule, the

declaration of quantity shall be in terms of the unit of -

(a) mass, if the commodity is solid, semi-solid, viscous or a mixture of solid and

liquid;

(b) length, if the commodity is sold by linear measure;

(c) area, if the commodity is sold by area measure;

(d) volume, if the commodity is liquid or is sold bvcublc measure; or

(e) number, if the commodity is sold by number:

(3) Where the declaration of quantity has been made in terms of mass, the

manufacturer or importer or, as the case may be, the packer may, at his option

make an additional declaration on the packageas to the number of commodities

contained in the package.

(4) Where the declaration of quantity by weight or measure or number is not

sufficient to give to the consumer full information with regard to the dimensions

or number of commodity contained in the package, such declaration shall be

accompanied by a declaration of the dimensions or number, or both, where
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necessary,of the commodity contained in the package.

(5) Where it is necessary to communicate to the consumer any additional

information about the commodity contained in a package, such information shall

also appear on the same panel in which the other information, as required by

these rules, have been indicated.

(6) The declaration of quantity shall not contain any word or expression which

tends to create an exaggerateg, misleading or inadequate impression as to the

quantity of the commodity contained in the package, for example, words or

expressions like-'minimum', 'not less than', 'average', 'about', approximately' or

other words of a similar nature.

(7) For packages having capacity 5 cubic cm or less, the declaration of quantity

shall be made on a tag, card, tape, or any other similar device affixed to the

container in such manner that it cannot be removed without opening the

container and every such tag, card, tape or other device shall contain mark or

inscription which will enable the consumer to identity the manufacturer or

packer, as the casemay be.

13. Statement of units of weight, measure or number.- (1) The units of

weight or measure or number shall be specified in accordance with the units

specified in sub-rule (2) or sub-rule (3), as the casemay be.

(2) When expressing a quantity less than,-

(a) one kilogram, the unit of weight shall be the gram;

(b) one metre, the unit of length shall be the centimetre;

(c) one square metre, the unit of area shall be the square decimetre;
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.(d) one cubic metre, the unit of volume shall be one cubic centimetre;

(e) one cubic decimetre, the unit of volume shall be the cubic centimetre;

(f) one litre, the unit of volume shall be the millilitre.

(3) When expressinga quantity of equal to or more than-

(a) one kilogram, the unit of weight shall be the kilogram and any fraction of a

kilogram shall be expressed in terms of decimal of sub-multiples of kilogram or in

terms of grams;

(b) one metre, the unit of length shall be the metre and any fraction of a metre

shall be expressed in terms of decimal of sub-multiples of the metre or in terms

of centimetre;

(c) square metre, the unit of the area shall be the square metre and any fraction

of a square metre shall be expressed in terms of decimal of sub-multiple of the

squaremetre.

(d) cubic metre, the unit of volume shall be the cubic metre and any fraction of a

cubic metre shall be expressed in terms of decimal sub-multiple of the cubic

metre;

(e) one litre, the unit of volume shall be the litre and any fraction of a litre shall

be expressedin terms of dedrnal of sub-multiple of the litre:

Provided that where the quantity to be expressed is equal to one kilogram, one

metre, one square metre, one cubic decimetre, one cubic metre or one litre, as

the case may be, such quantity may be expressed at the option of the

manufacturer or the packer or the importer, as the case may be, in terms of

gram, centimetre, square decimetre, cubic centimetre, cubic decimetre or
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(4) No number called the dozen, score, gross, great gross or the like shall be

55

specifiedor indicated on any package.

(5) Symbol of units:-(i) No system of units other than the International System

of Units shall be used in furnishing the net quantity of the package;

(ii) For items sold by number the symbol should be N or U.

14. Declarations with regard to dimensions of certain commodities.-

Where a package contains· commodities like bed-sheets, hemmed fabric

materials, dhoties, sarees, napkins, pillow-covers, towels, table cloths or similar

other commodities, the number and the dimensions of finished size of such

commodities shall also be declared on the package or on the label affixed

thereto:

Provided that where the package contains more than one piece of different

dimensions, the package shall also contain a declaration as to the dimensions

and the retail sale price of each such piece:

Providedfurther that the dimensions of the commodities and the retail sale price

thereof shall also be marked on each individual piece.

15. Declaration with rega'rd to dimensions and weight to be made on

packages in certain cases.- Where the dimensions and weight, or

combination thereof, of a commodity has or have a relationship to the price of

that commodity, the declaration of quantity on the package containing such

commodity, shall also include a declaration as to such dimensions, weight or
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16. Declaratlons to be made with regard to the number of usable

sheets to be stated> In the case of a packagecontaining sheets like aluminum

foil, facial tissues, waxed paper, touet paper or any other type of sheet, the

declaration of quantity on the pad<ageshall also include a statement as to the

number of usable sheets contained in the package and the dimensions of each

such sheet.

~,1. Declarations with regard to the dimensions of container Wile

commodtttes.e-

The commodities shall be expressed as bags, boxes, cups, pans or the like

designedand sold in retail trade for being used as containers for other materials

or objects and shall be labeled with the declaration of quantity as follows.--

(i) for baq-tvpe commodities, the number of bags which the package may

contain, followed by linear dtrnenstons of the bags, whether packaged in il

perforated roll or otherwise;

(Ii) for square, oblong, rectangular or similarly shaped containers, the number of

containers whlch the package may contain, followed by length, width, and if

required, depth of the container.

(iii) for circular or generally round-shaped containers, not being cups or the like

the number of commodities contained therein followed by diameter and, if'
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necessary,depth of the container.

(iv) When the use of a container is related by label references, the standard

weight or measure, to the capability of the container to hold a specific quantity

of commodity or a class of commodities such references shall be included in tile

declaration of quantity.

i8. Provisions relating to wholesale dealer and retail dealers.-(l) No

wholesale dealer or retail dealer or importer shall sell, distribute, deliver, display

or store for sale any commodity in the packaged form unless the package

complieswith in all respects, the provisionsof the Act and these rules.

(2) No retail dealer or other person including manufacturer, packer, importer and

wholesaledealer shall make any sale of any commodity in packed form at a price

exceedingthe retail sale price thereof.

(3) Where, after any commodity has been pre-packed for sale, any tax payable

in relation to such commodity is revised, the retail dealer or any other person

shall not make any retail sale of such commodity at a price exceeding the revised

retail sale price, communicated to him by the manufacturer, or where the

manufacturer is not the packer, the packer, and it shall be, the duty of the
manufacturer or packer as the case may be, to indicate by not less than two

advertisements in one or more newspapersand also by circulation of notices to

the dealers and to the Director in the Central Government and Controllers of

Legal Metrology in the States and Union Territories, the revised prices of such

packagesbut the difference between the price marked on the package and the

revised price shall not, in any case, be higher than the extent of increase in the

tax or in the caseof imposition of fresh tax higher than the fresh tax so imposed:

Provided that publication in any newspaper, of such revised price shall not be

necessarywhere such revision is due to any increase in, or imposition or, any tax

payableunder any law made by the State Legislatures:

900 G1/11-8
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>.Providedfurther that the retail dealer or other person, shall not charge such

.revlsed prices in relation to any packages except those packages which bear

marking indicating that they were pre-packed in the month in which such tax has

been revised or fresh tax has been imposed or in the month immediately

following the month aforesaid;

Providedalso that where the revised prices are lower than the price marked on

the package, the retail dealer or other person shall not charge any price in

excess of the revised price, irrespective of the month in which the commodity
was pre-packed.]

(4) Nothing in sub-rule (3) shall apply to a packagewhich is not required, under

these rules to indicate the month and the yetr in which it was pre-packed.

(5) No wholesale dealer or retail dealer or other person shall obliterate, srnudqe

or alter the retail sale price, indicated by the manufacturer or the packer or the

importer, as the casemay be, on the packageor on the label affixed thereto.

(6) The manufacturer or packer or the importer shall not alter the price on the

wrapper once printed and used for packing.

(7) All retailers who are covered under the Value Added Tax VAT or Turn Over

Tax (TOT) and dealing in packaged commodities whose net content declaration

is by weight or volume or J combination thereof shall maintain an electronic

weighing machine of at least accuracyclass III, with smallest division of atleast 1.

g, with facility to issue a printed receipt indicating among other things, the gross

quantity, price and the like at a prominent place in their retail premises, free of

cost, for the benefit of consumers and the consumers may check the weight of
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19. Inspection of quantity and error in packages at the premises of the

59

manufacturer 01" packel'.-··(1) With a view to ascertaining whether any

packageor lot of packagescomplieswith provisions of these rules in all respects,

the Director, Controller or any Legal Metrology Officer empowered to inspect

under section 15 of the Act (hereafter referred to in these rules as the

"authorized person") may examine the packagesand carry out the tests at the

premises of the manufacturer or where the manufacturer is not the packer, of

the packer and when he carries out such examination or tests, he shall draw

samples from such lot of packages, in such manner and in such number as are

specified in the Fifth Schedule and the tests aforesaid shall be carried out in

accordancewith the method specified in the Sixth Schedule.

(2) The Director, Controller or any LegalMetrology Officer shall enter in the Form

set out in the Seventh Schedule, the detailed results of the tests carried out by

him under sub-rule (1) and shall obtain, on the said Form, the signature of the

manufacturer or, as the case may be, of the packer, or his authorized agent, or,

in the absence of both, or on their refusal to affix such Signature, the Signature

of a competent witness and copy of the data sheet containing the result shall be

given to the manufacturer or packer, as the casemay be.

(3) On the completion of the examination and tests carried out under sub-rule

(1), the Director, Controller or any Legal Metrology Officer shall make a report

indicating therein Ilis findings with regard to the declarations required to be

made under these rules and as to the net quantity actually contained in the

l
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sample packagesand the extent of error, if any, noticed by him and furnish a

copy of such report to the manufacturer or the packer, as the case may be.

(4) If it appears from the report referred to in sub-rule (3) that-

(a) the statistical average of the net quantity contained in the packagesdrawn as

samples is lesser than the quantity declared on the packages or on the labels

affixed thereto; or

(b) any such package shows an error in deficiency greater than the maximum

permissibleerror, the Director, Controller or any Legal Metrology Officer shall, if

for good and sufficient reason, requested by the manufacturer or packer or his

authorized agent, so to do, take out as soon as may be practicable, fresh

samples and carry out fresh tests in accordance with the provisions of these

rules and where fresh tests are made, the Director, Controller or any Legal

Metrology Officer, as the case may be, shall collect a fee of two thousand five

hundred rupees from the manufacturer or packer for carrying out the fresh

tests.

Providedthat where fresh tests are carried out, no package contained in the lot,

which was previously tested under this rule, shall be sold or distributed by the

manufacturer or packer, as the case may be, unless the provisions of the sub-

rule (5) or as the case may be, sub-rule (6), are complied with.

(5)(a) where, as a result of any test carried out under this rule, it is found that

any packagecontained in the lot does not conform to all or any of the provisions

of the Act or of these rules, the manufacturer or the packer shall make a cent

per cent check of the packagescontained in the lot and pick out from the lot the
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packageswhich conform to all the provisionsof the Act and of these rules.

(b) When the Director, Controller or any Legal Metrology Officer is satisfied that

the packages picked out by the manufacturer or packer conforms to all the

provisions of the Act and of these rules, he shall authorize the sale, distribution

or delivery of such packages.

(c) Where, as a result of such cent per cent check by the manufacturer or

packer, any package is found to be not conforming to all or any or of the

provisionsof the Act or of these rules, such packageshall not be sold, distributed

or delivered until it has been re-packed, re-processed or relabeled, as the case

may be, in accordancewith the provisionsof the Act and of these rules.

(6) A lot of packagesshall be approved for sale if, and only if, as a result of .the

tests carried out under this rule, it is found that- (a) the statistical average of the

net quantity contained in the sample packages is equal to, or more than, the

quantity declared on the packageor on the label affixed thereto.

(b) the extent of error in deftciencv in none of such sample packages exceeds

the maximum permissible error.

© each such package bears thereon or on a label affixed thereto the declaration

required to be made under these rules.

(7) The requirement of mandatory declarations on the packagesshall be ensured

either at the factory level or at the depot of the factory.

(8) For non-compliance of the provisions of this rule, action may be taken after

seizing five representative samples of the packagesas evidence and the rest of

the packagesmay be released once compliance is ensured by the manufacturer
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or the packer, as the case may be.

20. Action to be taken on completion of inspection of packagesat the

premisesof the manufacturer or the packer.-

(1) If it appears from the report referred to in sub-rule (3) of rule 19 that,"

(a) the statistical average of the net quantity contained in the packagesdrawn as

samples under that rule is lesser than the quantity declared on the packagesor

on the labels affixed thereto, or any such package shows .tn error in deficiency

oreater than the maximum permissibleerror, or

\ i;) any such package does not bear thereon or on label affixed thereto the

declarations to be made under these rules, the Director, Controller or any Legal

MetrologyOfficer shall take action as given below, namely:-

(i) seize the packagesdrawn by him as samples and shall take adequate steps

for the safe custody of the seized packages until they are produced in the

appropriate court as evidence;

(ii) basedon the evidence initiate action for violations of the provisions of tilP Act

and these rules:

Provided that no such action shall be taken if fresh tests are carried out under

sub-rule (4) of rule 19, but if after such fresh tests any such error or omission as

is referred to in this sub-rule is detected, the Director, Controller or any LJ:gal

Metrology Officer shall take appropriate action as specified in this sub-rule in

accordancewith the provisions of the Act against the manufacturer or, as the

casemay be, the packer.

(3) The disposal of the seized packages shall be made in accordance with the
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quantity contained in' a package shall not be carried out at the premises of the

retail dealer or the wholesale dealer, unless-

(i) a complaint is received by the Director or the Controller or any Legal

Metrology Officer to the effect that the package sold or delivered to the

complainant does not contain the quantity declared on such package or on the

label affixed thereto;

(ii) the Director or the Controller or any Legal Metrology Officer has reason to

suspect that any package has been tampered with or that there has been any

pilferage or leakage of the commodity contained in the packages;

(iii) the Director or the Controller or any Legal Metrology Officer has reason to

suspect that any package, or any label affixed thereto, does not bear thereon all

or any of the declarations which are required to be made under these rules.

(2) Where any test is carried out in pursuance of the provisions of sub-rule (1),

the Director, Controller or any Legal Metrology Officer shall verify whether the

quantity contained in the package corresponds to the quantity declared on such

packagesor any label affixed thereto and where quantity contained in package is

less than the declared quantity, whether the deficiency is more than the

maximum permissible error in relation to that commodity.

(3) Where the Director, Controller or any Legal Metrology Officer finds on a test

carried out under this rule that the error in deficiency in any package kept or
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stored for sale,'dlstdbutl6ri or delivery at the premises of the retail or wholesale

dealer is more than the maximum permissible error in relation to ttlat

commodity, he shall seize such packageand take appropriate action against the

retail dealer or the wholesale dealer, as the casemay be, in accordancewith tile

provisionsof the Act:

Provided that where the package bears the legend 'when packed', no punitive

action shall be taken against the retail dealer or wholesale dealer if the Director,

Controller or any Legal Metrology Officer is satisfied after necessarytest that the

deficiency in the net quantity contained in package is due to environmental

conditions.

(4) Where as a result of any test made under this rule, it is found that the net

quantity contained in the package conforms to the declared quantity or where

there is a deficiency, such deficiency is not more than the maximum permissible

error, the retail dealer shall be at liberty to sell or deliver or distribute such

commodity at the price determined on the basiSof the quantity found on such

tests.

(5)Where, as a result of any test made under this rule, it is found that any

package, or any label affixed thereto, does not bear thereon all or any of the

declarations required to be made under these rules, it shall be lawful for the

Director, Controller or any Legal Metrology Officer to make such enquiries as to

the source from which such package was received by the whole sale dealer or

the retail dealer as the case may be, as he may think fit.
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22. Establishment of maximum permissible error on package.-

(1) The maximum permissible error in relation to the commodities shall be SUCll

as is indicated in the First Schedule.

(2) While establishing the maximum permissible error in relation to the net

quantity of commodities contained in packages, due account shall be taken of

the following causeswhich may lead to variation in quantity, namely:-

(a) variations caused by unavoidable deviation in weighing, measuring or

counting the contents of individual packagesthat may occur in good packaging

practice;

(b) variations caused by the ordinary and customary exposure to conditions,

such as, climate, transport, storage or the like that normally occur in good

distribution practice after the commodity is introduced in trade or commerce;

and

(c) variations due to the nature of packagingmaterial or container.

(3) The Director or Controller or the Legal Metrology officer shall determine, or

cause to be determined, in relation to any commodity, the declaration in respect

of the net quantity of which is permitted to be qualified by the words 'when

packed'; the reasonable variations which may take place by reason of the

environmental conditions.

23. Deceptive packages to be repacked or in default to be seized.-

(1) If, on the determination of the quantity contained in the sample packages,

the Director or Controller or the Legal Metrology officer finds that the quantity

contained in the package agrees with the declaration of the quantity made on

900 G1I11-9
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the package or label thereon but the package is a deceptive package, he shall

require the manufacturer or the packer, as the case may be, to repack and re

label such package and in the event of the omission or failure on the part of the

manufacturer or the packer, as the case may be, to repack or re-Iabel such

[PAR] 11--- SEC. 3( i)j

deceptive package, in accordance with the standards established by or under

these rules, seize them, take appropriate punitive action in accordance with the

Act and take adequate steps for the safe custody of such packagesuntil they are

producedin a court as evidence.

Explanation: For the purpose of this rule, 'deceptive package' means a package

which is so designed as to deliberately given to the consumer an exaggerated or

misleading impression as to the quantity of the commodity contained therein,
,

except where bigger dimensions of the package can be justified by the

manufacturer or the packer, as the case may be, on the ground that such

dimensions are necessary for giving protection to the commodity contained in

such package or for meeting the requirements of the machine used for filling
such package.

(2) If the seized packagescontain any commodity which is subject to speedy or

natural decay, the Director or Controller or the legal Metrology officer shall

disposeof the commodity in accordancewith the rules made under the Act.

CHAPTER III

PROVISIONS APPLICABLETOWHOLESALEPACKAGES

24. Declarations applicable to be made on every wholesale package
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Every wholesale package shall bear thereon a legible, definite, plain and

conspicuousdeclaration as to -

(a) The name and address of the manufacturer or importer or where the

manufacturer or importer is not the packer, of the packer;

(b) the identity of the commodity contained in the package; and

(c ) the total number of retail package contained in such wholesale package or

the net quantity in terms of standard units of weights, measures or number of

the commodity contained in wholesale package;

Providedthat nothing in this rule shall apply in relation to a wholesale package if

a declaration similar to the declarations specified in this rule, is required to be

made on such wholesale packagesby or under any other law for the lime t)eiil~J

in force.

CHAPTER IV

EXPORTOF PACKAGEDCOMMODITIES

,-

25. Restrictions on sale of export packages in India.-An export package

shall not be sold in India unless the manufacturer or packer has re-packed or

relabeled the commodity in accordancewith tile provisions contained in Chapter

II, and where any export package is sold in India without such re-packing or re

labeling, such package shall be liable to be seized in accordance with the

provisionsof the Act.

CHAPTERV

EXEMPTIONS

26. Exemption in respect of certain packages.-Nothing contained in these
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rules shall apply to any packagecontaining a commodity if

ea) the net weight or measure of the commodity is ten gram or ten millilitre or
less, if sold by weight or measure;

Providedthat the declaration in respect of maximum retail price and net quantity

shall be declared on packagescontaining 109 to 20g or 10ml to 20ml;

(b) any packagecontaining fast food items packed by restaurant or hotel and the
like;

(c) it contains scheduled formulations and non-scheduled formulations covered under the

Drugs (Price Control) Order,1995 made under section 3 of the Essential Commodities Act,

1955 (10 of 1955);

(d) agricultural form produces in packages of above 50 kg.

CHAPTER VI

REGISTRATION OF MANUFACTURERS, PACKERS AND IMPORTERS

27. Registration of manufacturers, packers and importers.-

(1) Every individual, firm, Hindu undivided family, society, company or corporation who or

which pre-packs or imports any commodity for sale, distribution or delivery shall make an

application, accompanied by a fee of rupees five hundred, to the Director or the Controller

for the registration of his or its name and complete address; and every such application shall

be made,-

(i) in the case of an applicant pre-packing or importing any commodity on the date of

commencement of these rules, within a period of ninety days from such commencement; or

(ii) in the case of any applicant who or which commences pre-packing or importing of any

commodity after the commencement of these rules, within ninety days from the date on

which he or it commences such pre-packing.

(2) Every application referred in sub-rule (1) shall contain the following particulars, namely:-
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(b) the complete address of.the premises at which the pre-packing or import of one or more

commodities is made by the applicant; and

(c) the name of the commodity or commodities pre-packed or imported by the applicant.

Explanation: In this sub-rule, 'complete address' has the meaning assigned to it in the

explanation to sub-rule (1) of rule 10.'

(3) For making any alteration in the registration certificate issued under sub rule (1), a fee of

rupees one hundred shall be paid by the concerned manufacturer or packer or importer to

the Director or Controller.

(4) On receipt of the application made under sub-rule (1), the Director or Controller, who

shall be the Registering Authority, shall-

(a) if the application is not complete in all respects, return the same to the applicant within a

period of seven working days from the date of receipt of the application;

(b) if the application is complete in all respects, register the applicant and grant a

registration certificate to the applicant to that effect.

28. Registration of shorter address permissible.-(l) It shall be lawful for any

manufacturer or packer to make an application to the Director or the Controller for tile

registration of a shorter address, in addition to the complete address referred to in sub-rule

(2) of rule 27.

(2) The Director or the Controller may, if he is satisfied after inquiry that the shorter address

is sufficient to enable the consumer or any other person to identify the manufacturer or the

packer, register such shorter address.

(3) Where a shorter address is registered by the Director or the Controller, it shall be lawful
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for the manufacturer or packer to state such shorter address on the label of each commodity

pre-packed by him or it.

29. Registration of manufacturers and packers, etc.-

(1) The Director or the Controller shall enter in a register, to be maintained by him for the

purpose, the name and complete address of each manufacturer or packer by whom

application for such registration has been made to him under rule 27.

(2)The register referred to in sub-rule (1) shall be open to the inspection of the public

without payment of any fee.

30. Compilation of lists of manufac.:turersor packers and their circulation, The

Director/ Controller shall compile a State-wise list of the manufacturers and packers

registered by him under rule 29 and shall circulate such list to the Controller of the

concerned State to enable the Controller to take, or cause to be taken, samples at the

premises of the manufacturer or, where the manufacturer is not the packer, of the packer.

CHAPTERVU

GENERAL

31. (1) Any advertisement mentioning the retail sale price of the pre-packaged commodity

shall contain a declaration as to the net quantity or number of the commodity contained ill

the package.

(2)The font size of the net quantity in the advertisement shall be same as that of retail sale

price.

32. Penalty for contravention of Rules

(1) Whoever contravenes the provisions of rules 27 to 31, he shall be punished with fine of

four thousand rupees.
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(2) Whoevercontravenesany other provisionof these rules, for the contrav~nti~r~-or.";~~h;;;~'~-::
nopunishmenthas beenprovidedeither in the Act or in the rules, he shall be punishedwith

fine of two thousandrupees.

33. Power to relax: The CentralGovernmentmay, after ascertainingthe genuinenessof

the compounding of a case or a Court decision stated in the application, permit a

manufactureror packer to pack for salethe packagesfor a reasonableperiod by relaxing

oneor more provisionof theseRuleswith suchcorrectivemeasuresas maybe specified.

34. Repeal and savings.- (1) The Standards of Weights and Measures (Packaged

Commodities) Rules, 1977 (herein under referred to as the said rules) are hereby

repealed.

Providedthat such repeal shall not affect:

(a) the previous operations of the said rules or anything done or omitted to be done
or suffered therein; or

(b) any right, privilege, obligation or liability acquired, accrued or incurred under the

said rules; or

(c) any penalty, forfeiture or punishment incurred in respect of any offence committed

against the said rules; or

(d) any investigation, legal proceedingsor remedy in respect of any such right, privilege,

obligation, liability, penalty, forfeiture or punishment as aforesaid.

And any such investigation, legal proceedingsor remedy may be instituted, continued or

enforced and any such penalty, forfeiture or punishment may be imposed as if the said

rules had not been rescinded.

(2) Notwithstanding such repeal anything done or any action taken or purported to have

been done or taken including approval of letter, exemption granted, fees collected, any

adjudication, enquiry or investigation commenced, license and registration of

manufacturers, dealers, importers of pre-packagedcommodities, or show cause notice,

decision, determination, approval, authorisation issued, given or done under the said

rules shall if in force at the commencementof the said rules continue to be in force and

have effect as if issued, given or done under the corresponding provisions of these
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rules.

(3) The provisions of these rules shall apply to any application made to the Central

Government or as the case may be the State Government under the said rules for

licence, registration of manufacturers, importers, dealers of pre-packaged commodities

pending at the commencement of these rules and to any proceedings consequent

thereon and to any registration granted in pursuancethereof.

(4) Any legal proceeding pending in any court under the said rules at the

commencementof these rules may be continued in that court as if these rules had not
been framed.

(5) Any appeal preferred to the Central Government or as the case may be the State

Government under the said rules and pending shall be deemed to have been made
under the corresponding provisions of these rules.

THE FIRST SCHEDULE
[See Rule 2(e)]

1. Maximumpermissible errors on net quantity declared by weight or volume.'
(1) The maximum permissible error, in excess or in defldency, in the net quantity by weight or volume of ilily
commodity shall be as specified in Table I below»

TABLE-J
Maximum permissible errors on net quantities declared by weight or by volume

::'1. NO. uectareo quantity Maximum permissible error in excess or In deficiency
9 or ml,___.

AS percentage or ceoarec g or rm
quantity

(I) up to so ':J -
tli) 50 to 1M - ~s-
(iii) roo to LUU 4.!> ._-

·
-\IVr-----ZOO"T01UU--- -...•.... -.~..-...-- - ...------ ..-.-..-----~-,.-.---~-...__ ._._.__ . ..........._ ······..·-··9·..····-----····-·--··.

'-:m0fQ50o .-.tV) 3 · --
(VI) !>uu to lUUO - 15 -_

r-- (vii) 1000 to 1uuuv I,S ·
(Viii) 10000 to 1!>000 .. 1!>0
OX) MOle than 1!>OOO 1.v ..

- .._'---_.

(2) The maximum permissible error specified as percentage shall be rounded off to the nearest one tenth of a 9 or rnl,

for a declared quantities less than or equal to 1000 9 or ml and to the next whole 9 or ml for declared quantities above
1000 9 or ml.

2.The maximum I)ermissibie errors on net quantity declared by length, area or number.. (1) The maximum
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permissible error, in excess or in deficiency, in the net Quantity declared in terms of length, area or number of any

commodity not specified in the First Scheduleshall be as specified in Table II below:-

TABLE -II

in units 0 area

2% of deClaredQuantity up to 10 metre and therea1terI% of aeclare<r

itbr----+=---=----~-----rrr:-,---~Quantity up to

THE SECONDSCHEDULE

(Seerule 5)

Commoditiesto be packed in speofied Quantities
The following commodities shall be packed in such Quantities by weight, measure or number as are specified in the

correspondingentries against them.

SI. No. Commodities Quantities in which to be packed

1. 2. 3.

1. Babyfood

100g, 200g, 300g, 400g, 500g,

600,g, 700 g, 800 g, 900g, 1 kg,

2kg, 5 kg and 1Qkg.

2. W~i'\fling food.

100g, 2QOg, 300g, 400g, 500g,

6QOg, '7oog, 800g, 900g, 1 kg, 2 kg,

5 kg and 10 kg.

3. Biscuits
25g, 509, 759, 100g, 150g. 200g, 250g, 300g and thereafter In multiples

of l00g UP to 11(9·

4.

Bread including bmwn
bread but excluding
bun.

10Dg and there after in of multiples lOOg.

Un-cannedpackagesof 25 g, so g, 100 g, 200 g, 500 g, 1 kg, 2 kg, 5 kg, and thereafter in
5. butter and marganne multiples of 5 kg.

900 G1I11-IO
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6. Cerealsand Pulses l00g, 2009, 500g, 1 kg, 2 kg,S kg and thereafter multiples of 5 kg

7. Coffee

B. Tea

Materialswhich may be

9.
constituted

reconstituted

beverages.

10
Edible Oils Vanaspati,

ghee, butter oil

11. Milk Powder.

12.
Non-soapy detergents

(powder)

13.
Rice(powdered), tlbtJt,
atta, rawa

and su)i.

14. Salt

15. Soaps

(a) laundry Soap

(b) Non-soapy

detergent cakes/ bars.

25g,50g, 1009, 2009, 2509, 500g, 1kg and tIlere.ilfter in multiples of 1kg.

2Sg,50g, lOOg, 1259 2509, 500g, lkg and thereafter in multiples of lkg.

or 259, 50 g, 100 g, 125g, 200 9, 500 g, 1 kg and thereafter in multiples of
as 1 kg.

50 g, 100 9, 200 g, 500 g, 1 kg, 2 kg, 3 kg, 5 kg and Ulereafter in

multiples of 5 kg If net quantity is declared by volume the same num~ in
milliliters or liters, as the case may be. If the net quantity is declared by
volume, then the E<luivalentquantity in terms of mass to be declared in

brackets in samesizeof lettersl numerals

Below 50g no restriction, 509, lOOg, 2009, 500 g, 1 1:'1 and lherellfh'!f ill
multiples of 500 g.

Below509 no restriction, 50g, 1009, 2009, 5009,

700g, lkg, 1.5 kg, 2 kg and thereafter, in multiples
of 1kg.

loog, 2009, 5OOg,lkg, 2kg, 5 kg and
thereafter in multiples of 5 kg.

Below 50g in multiples of 109, 509, lOOg, 2009, 500g, 7509, 1 kg, 2 ~9, :,

kg and thereafter in multiples of 5 kg.

509, 75g, lOOy, and thereaftci in multiples of 509.

50g, 75g, 100g, 125g, 150g, 200g, 250g, 300g and thereafter in multiples
of 100g

(c) Toilet Soap

including all kinds of 25g, 50g, 75g, 100g, 125g, 150gand thereafter in multiples of 50g.
bath soap (cakes).

16. Aerated soft drinks, 65 ml (fruit baseddrinks only), 100ml, 125ml(fnJit based dril'ks only), 150
non-alcoholic

beverages.
ml, 200 ml, 250 ml, 300 ml, 33Ofn!(incans only), 500 rnl, 750 ml, 1 litre,
1.5 litre, 2 litre, 3 litre, 4 litre and 5 litre.

17. Mineral water and 100ml, 150ml, 200 ml, 250 ml, 300 rnl, 500 mil 750 ml, 1 litre, 1.5H(rf'. 2
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7S_'--......,._-~-drinking v:--ater litre, 3 litre, 4 litre and 5 litre.

18. Cement in bags.
1 kg, 2 kg, 5 kg, 10 kg, 20 kg, 25 kg, 40 kg (for White cement only) ami
50 kg.

19. Paintvarnish etc.

(a) Paint (other tran
paste paint or splid 50 ml, 100 ml, 200 ml, 500 ml, 1 litre, 2 litre, 3 litre, 4 litre, 5 litre and
paint) varnish, varnish thereafter in multiples of 5 litre.
stains, enamels.

(b) Paste paint and

solid paint 500g, 1 kg, 1.5 kg, 2 kg, 3 kg, 5 kg, 7kg and thereafter multiple of 5 kg.

(c) Base paint: 450 ml, 500 ml, 900 ml, 925 ml, 950 ml, 975 rnl, 1 litre, 3.6 litre, 3.7 litre.

3.8 litre, 3.9 litre and 4 litre and no restriction above 4 litre.'

THE THIRD SCHEDULE
(See Rule 11(4»

Declarationof quantity in relation to commodities (sold by weight or volume) which may be qualified by tile words "Wilen
packed"

51. No. Nameof commodity

1. All kinds of Soaps
Lotions

Cream(other than creamof milk)

2.
J.

THE FOURTH SCHEDULE
(SeeRule 12(2»
Exceptionsreferred to in Rule 12(2)

1. The followipg commodities in packaged form may be sold by weight, measure or number as shown against the
com~odity:-

TABLE

51.

No.

Commodity Whether declaration to be expressed in terms

of weight, measuresor number or two or more of thern
.... _---- ----- - _--- ..- - - - -_ -_ -- _-- _ --_ -_ -_ --- -_ _ -..- -- -- -_ ..

1. 2. 3.

l.

2.

3.

Aer()solProducts

Acids in liquid form

Compressedor liq4efieq

Weight

Weight or volume
Weight and equtvalent volume
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4.

5.

6.

7.

8.

9.

10,
11.

12.

13.
14.

15.

16.

17.

18.

19.

22.
23.
24.

25.

26.
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=gas(but not liquefied petroleum gas)

Curd

Electric Cables

Electric wire

at stated temperature and pressure
Weight

Length or weight

length or weight

Number or weight

Number or weight

Weight or volume

Weight or volume

Weight or volume

fencing wire

Fruits( al' kim:js

Furnace oi!

Non edible vegetable 011
Edible 011,v"n~!!pAti
ghee and butter oil
Heavy residual fuel oil

Industrial diesel fuel
Weight

Volume

Weight

20.

21.

j·l0,--:::;', malt-extract,

golden syrup treade

Ice cream and other

Similar frozen products

Uquid chemicals

Uquefied petroleum gas

Nails, wood screws

Paints other than paste

paint or solid paint) Varnish

varnish stains, enamels

Paste paint, solid paint

Rasgulla, Gulabjamun

and other sweet preparations

Ready-made garments

Sauces, all kinds

Tyres and tubes
Yarn

Cosmetics Including

creams, shampoo, lotions and perfumes

Weight or lengl~ C; ~~rn,

Weight or measure

Volume

Weight or vol~rrle

",eight

~Hmber or weigpt

Volurpe

Weight

Weight

Number
Weight

Number

THE FIFTH SCHEDULE
(See Rule 19)

Manner of Selection of Sample Packages

1. For determination of the net quantity for any commodity contained in a package, the sample size shall be such as is

specified in the corresponding entry column 2 of the Table below agalflst the lot size specified in Column 1 of the said
Table.

lot Size Sample Size

(1) (2)

less than 4000 32
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More than 4000 80

2. The sampleshall be selected at random in accordancewith the manner soeoneo In paragraphs 3 and 4.

3. Where, for the determination of the net quantity of any commodity contained in a package it is necessary to take

samplesof packagesstored by the manufacture or packer in a ware house, go-down or at any other place, the sample

shall be selectedat random, from ever lot of packagesand shall be picked out from the top, bottom, center, right, left,

front and rear of the stocks so that the samplesmay adequately represent the packages in the lot.

4. Where, for the determination of the net quantity of any commodity contained in a package it IS necessary to take

samples form the place where the package is being filled such samplesshall be selected from among the packagewhich

have already been filled, or in the alternatively, the requiSitenumber of empty containers may be taken over and each of

them shall be adequately marked for proper identification and the tare weight of each container shall be accurately noted

and thereafter the marked containers shall be introduced at random in the packing process so that, after the packages

are filled in may be possible to determine the net quantity

Explanation: In this schedule 'Sample size' meansthe umber of packagesto be selectedas sample.

THE SIXTH SCHEDULE

(SeeRule 19)

Determination of the Net Quantity of Commodities contained in Packages

Part-I - Equipment

1. Equipments required- (1) The Director, Controller or any Legal Metrology Officer authorized by or under the Act, to

determine the net quantity; of commodity contained in any package, shall be orovioed by the concerned Government

with adequateequipments and facilities to carry out his work to the required degree of accuracy in an Expedient and

effioent manner.

900 G1/11-11
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(2) The equioments, referred to in sub-paragraph (1), shall ordinarily consist of working standard weights and balances,

or any other weight or measure declared by the Director to be suitable for determining the net Quantity contained in the

concernedpackage.

(3) The Director, Controller or any Legal Metrology Officer shall, before determining the net quantity contained in any

package,ensure that the working standards and other equipments are functioning property.

2. Workingstandards to be ordinarily used.-(l) Ordinarily, working standards and other weights and measures,

duly verified shall be used for determining the net quantities contained in packagesand the errors, if any, in relation to

the net Quantity declared on the package.

Providedthat, where It is necessary to use the weights and measures, owned or controlled by the manufacturer, packer

or wholesaledealer as the case may be such weights and measures, shall be used unless the

maximum permissibleerror of such weights and measures is twenty per cent or less of the maximum error permitted n

relation to the net quantity of the commodity contained in the packages.

(2) It shall be the duty of every manufacturer, packer or wholesaledealer to render such assistance the Director,

Controller or any Legal Metrology Officer as the Director or other authorized person may require in order carrying out his

duties expeditiously and efficiently,

(3) Where any weight, measure or other equipment, owned or controlled by the rnanuracturer, packer or

wholesaledealer is used by the Director, Controller or any Legal Metrology Officer for the determination or the net

quantity contained in any package, such weight, measure or other equipment shall not be released by the Director or

other authorized person until his work IScompleted.

Part-II - Instructions with regard to the determination of quantity and error at manufacturer's or packer's

premises.

3. (1) If empty tare packages are available, one such package shalf be taken and tare package weight determined. If



['WT Il-~ 3(i)]

the tare package weight is equal to or less than three-tenths of the maximum permissible error for the concerned

commodity of that quantity, it shall be assumed that the tare package weight so determined is vdlid fur all the

other packages in the sample, and the sample packagesshall then be weighed for gross weight, and thereafter the net

weight of commodity contained in each packageshall be obtained by subtracting the tare packageweight from the gross

packageweight. If the tare packageweight so determined is more than three tenths of the maximum permissible error in

relation to the commodity for that quantity, weight of four emptier tare packages shall be determined. If the difference

between the maximum tare package weight and the minimum tare packageweight of the five samples is equal to or less

than four tenths of the maximum permissible error allowed for that commodity for that quantity, the tare weight of

the packageshall be taken as equal to the average of the five tare packageweights. The gross weight of the package in

the sample shall then be determined and the average tare package weight shall be subtracted from the gross package

weight to obtain the net contents of the commodity in each package, in the sample. However, when the difference in the

five individual tare weights of the packages exceeds the limit of four tenths of the maximum permissible error specified

above, the procedure specified in sub-paragraph (4) or sub-paragraph (5), as the case may be, shall be adopted for

determining the net quantity of individual packages.

(2) In the absence of empty tare packages, one packagefrom the sample shall be opened and the net weight of the

commodity and the tare weight of the package determined. If the tare weight of the package is equal to or less than

three-tenth of the maximum permissible error for that concerned commodity of that quantity, it shall be assumedthat the

tare weight of one package so determined is valid for all HIe other packages in the sample, and the remaining packages

shall then be weighed for gross weight, and thereafter the net weight of commodity contained in each package shall be

obtained by subtracting the tare weight from the gross weight.

(3) If the tare weight of the package specified in sub-paragraph (2) IS more than three-tenths of the maximum

permiSSible error in relation to that commodity, four more packages in the samples shall be opened and the net

weight of the commodity in each package as well as the tare weight of each package shall be determined. If the
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difference between the maximum tare weight and the minimum tare weight of five samples is equal to or less than four-
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tenths of the maximum permissible error for that commodity of that quantity, the tare weight of the package shall be

taken as equal to the arithmetic mean of the five tare weights. The gross weight of the packages in the sample shall

then be determined to the requisite accuracy and the average tare weight of the contained shall be subtracted from the

gross weight to obtain the net contents of the commodity in each package in the sample.

(4) Where It IS found on examining the first package, as described in sub-paragraph (2) that the tare weight of the

container exceedsthe limits speCifiedin Sub-paragraph(2) and sub-paragraph (3) and the determination of net contents,

cannot be carried out without Opening the remaining packages, or it is not, possible to use the procedure to use tile

procedure described in sub paragraph (5) the size of the sample to be examined shalf be restricted to that indi<.atedin

column (2) , in accordance with the lot indicated in column (1) of Table of the Fifth Scheduleand the determination of

net quantity shall be carried out by Openingall the packagesin the sample.

(51Wh"e " rsIikely'hat 'he orocess of de'''ml",',,,,, of the"'0.1 "'" q"",,1tv maybe "._"" and it" "'''''We to ,

feed empty package into the packing processwithout affecting the results, the following prOCedureshall be used:

(a) the number of empty packages, depending upon the size of the lot, in accordancewith columns (1) and (2) of Table

of the Fifth Scheduleshall be selected;

(b) the empty packageshall be marked Suitably to Identify them from the other packages;

(c) the weight of each empty package, with its other parts which are to be fitted on it after it is filled shall be determined

and the weight SUitablyrecorded on the empty packageand also on the Formspecified in the Seventh Schedule;

(d) the empty package shall then be filled by introdUCing them in a random manner in the packing process, and such

introduction shall be adequately spread over the duration in accordance with which ;the size of the lot is determined;

(e) the marked packages shall be taken out after completion of the filling and sealing operations and each such filled

paCkageshall be weighed again to the requisite accuracy;

(f) the net quantity shall be obtained by dec.UI..~ing the tare weight determined in accordance with clause (c) from the
gross weight.

(6) The Director, Controller or any legal Metrology Officer shall enter results of this examination of gross weight, net
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weight and tare weight in the Form Specifiedin the Seventh Schedulealong with such other observation as he lTIily

= Hi

wish to makeon the basis of his examination.

4. Determination of liquid contents by volume.-(l) If the specificgravity of the liquid commodity FilledIn packages

remains sufficiently constant for a lot and it is POssibleto determine accuratel~' its specific gravity the r,'(~thod,M

determination of net contents by weight, desCribedin paragrapil 3 may be used.

(2) If the method described in sub-paragraph (1) ISnot feasible the containers shall be opened and the contents of each

packagepoured out carefully into the appropriate volume measure.

(3) The reading of the actual net volume of the commodity in every package shall be noted carefully and recorded in the

Formspeofied in the SeventhSchedule.

5. Verification of length of commodities.-(1) The sample shaff be selected in the manner specifi(.>rlin tile Fifth

Schedule.

(2) If it is not possible to measure the dimenSionswith out opening the package, the packageshall be opened.

(3) The length of the commodity shall be measuredby meansof a calibrated steel tape of Suitable length.

(4) If the actual length of the commodity is so great that it is not possible to measure it with the tape measure and a

suitable length measuring instrument is available on the premises, that instrument shall be use, after duly calibrating

it by SUitablemeans, with the steel tape serving ala working standard of length.

(5) The reading of the ectuet length of the commodity In every package shall be noted carefully and recorded In the

Formspecified in the Seventh Schedule.

6. Verification of commodities packed by number.- The Director, Controller or any Legal Metrology Officer shall

take packagesfrom the sample drawn by him in the manner specified in the Fifth Scheduleand determine the extent of

error, by actual counting in each such package and may, for that purpose open all packages.

7. Checking of other declarations.- (1) The declarations made on the package or on the label affixed thereto, shall

be examined with a view to ascertaining whether such declarations conform to these rules and may be ensured either

at the factory level or at the depot of the factory .
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(2)The additional declarations made on the package or on the label affixed thereto in respect of item (f) and (g) of sub-

rule (1) of rule 6 shall also be examined to ascertain whether they are adequate.

THE SEVENTHSCHEDULE
FormA

Weight Checking - Data Sheet
A

Particulars of Package
Name of Manufacturer/ Packerr-----------

AaClress I pnce I Monm J rear

B Lot Size: sample size:
Commodity Classification Schedule First! Second

Class AI B

~----.

Maximum permissible error in percentage

--
sample Gross Tare Net --

RemarkS

~
No. Weight Weight Weightj error

I Weight ----
1I Checking Data 200r;=-----

-

I
I Results Declared wt. Avg.

Wt.t-~ . _.- - --- ------iI ~ENERAL COMMENTS WITH REGARD TO THE

I COMPLIANCEWITH THE ACT AND THE RULESMADE

I THEREUNDER _ 1

I:,""f~",~1--- "_._-

SiYlldture and name of the Signature and name of

I manufacturer or
authorized person packer authorized by

I
any competent witness

!
I
i
I

Place:I

I Designation:

I Name:

Time:L_ ---

Note: If the data sheet runs into more pages than one, the each continuation sheet shall bear the signatures specified in
Part F.
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A

_'_ .._----------_
I

Particularsof Package
Name of Manufacturer/ Packer

-- r-;\"dciress r--'>iTEe I MOnffl--r=-'Year-' =
B

Lot Size:
SampleSize:CommOdityClassification

ScheduleFirstj Second
ClassAI B

Maximum permissible error in percentage

------_c
;:,ample uross Iare Net -Rernaiks'
No. Weight Weight Weight/ error-

',.VOlume/ Lengm
1 '-CheckingData
200

u
Results

DeclaredVolume/ Length Avg. Volume/length
---. __ .._

--.-_ .._--_
e

GENERALCOMMENTSWITH REGARDTO THE

COMPUANCEWITH THEACTANDTHERULESMADE
THEREUNDER
,.

--
Signature and name of the

Signature and name of manufacturer/
authorized person

packer authorized by manufacturer or
any competent witness

Place:
Designation:

-------J
Name:
TIme:

Form B

Volume/ length Checking - Data Sheet

Note:' If the data sheet runs into more pages than one, the each continuation sheet shall
bear the signatures Specified in Part F.
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